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Finding Commitieg on
Newspapers Industry

5. It was hoped, when the Commit-
tee was set up, that newspapers would
extend their wholehearted cooperation
to it, as its study and the finds would
be a sigmficant contribution to a
proper appreciation of the problems
of the newspaper industry as a whole.
In view, however, of the considered
opinion of the Committee in the light
of its experience during the last six
months, 1t has been decided by Gov-
ernment to invest the Committee with
powers under the Commissions of
Inquiry Act, 1852 so that it may have
the legal authority to obtain the
necessary information and data from
the newspapers and submit its report
to Government as early as practica-
ble. A Notification, i1ssued m thus
connection, is placed on the Table of
the House.

NOTIFICATION

G.SR. 208 (E).—Whereas a Fact
Finding Committee has been set up
under the Resolution of Government
of India m the Mumstry of Informa-
tion and Broadcasting No. 18/3/72-
Press dated the 14th April, 1972 for
the purpose of making an mqury into
a definite matter of public impor-
tance, namely, the economics of the
newspaper industry;

And Whereas the Fact Finding
Committee had addressed a detailed
questionnaire to all the daily news-
papers 1n September, 1872 requesting
mnformation and data on matters per-
tarung to the terms of reference
which, in the opinion of the Fact
Finding Committee, may be useful or
relevant to the subject matter of the
inquiry;

And Whereas only a small number
of daily newspapers have furnished
the requisite information and date;

And Whereas the information and
data supplied by some daily news-
papers have been found to be insuffi-
cient or inadequate;

And Whereas a large number of
dajly newspapers have still not fur-
nished any information or data;

applicable to the said Fact
Finding Committee;

Now, Therefore, in exercise of the
powers conferred by section 1 of the
said Act, the Central Government
hereby directs that all the provisions
of the said Act other than the provi-
siong of sub-section (1) of section 5
thereof shall apply to the said Fact
Finding Committee.

Sd/- A. J. KIDWAL,
Secretary to the Government
of India.
To the Manager of Government of
India Press New Delhi.

13.07 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 30th April,
1878, will consist of:—

Consideration and passing of:—
(i) The Finance Bill, 1873.

(ii) The Orissa State Legislature
(Delegation of Powers) Bill,
1973, as passed by Rajya
Sabha.

(iii) The Central Excises and
Salt (Amendment) Bill 1078

Members are also informed that it
is proposed to take up the considera-
tion and passing of the Constitution
(Thirty-first Amendment) Bill, 1078,
on 8th and 9th May, 1975.
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SHRI 8. M. BANERJEE (Kanpur):
I would request that some time
should be fixed next week to discums
the Pay Commission’s report which
is gomg to decide the fate of 43
lakhs of Government employees in-
cluding the three wings of the de-
fence services—the army, navy and
air force. I am sure that the House
is likely to find some time to discuss
the resignation of three judges of the
Supreme Court. But this matter is
also very important in fact it is more
important, as the Central Government
employees throughout the country
are extremely agitated over this. I
would urge upon you and on the hon.
Minister to fix some time next week
for that discussion. We should not
adjourn without discussing the Pay
Commission’s report.

I should like to raise one other im-
portant matter. I want the Labour
Minister to make a statement. The
IDPL drugs project is making life-
saving drugs.

MR SPEAKER: Do not bring it
in here please.

SHRI 8. M. BANERJEE: A Lock-
out had been declared from yester-
day night and 500 industrial workers
are on the street. I would urge upon
the Labour Minister to kindly inter-
vene and let the Minister of Petro-
leum and Chemicals also make a
statement here.

MR. SPEAKER: That is a different
matter.
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SHRI INDRAJIT GUPTA (Al-
pore): There are three pointg which
I should like to bring to the atten-
tion of the House; they are urgent
matters for which time should be
found for discussion. The first point
had already been referred to by my
friend Mr. Banerjee. I can only say
that the printed copies of the Pay
Commission’s report were made avail-
able to Members the day before yes-
terday. Now that copies have been
made available, it is possible and it
is essential that there should be a
full-dress debate on the Commission's
report.

The Government is in the midst of
processing the Report. Before it
takes its final decision, we hope that
we shall have the benefit of a broad-
based discussion in the House on the
basis of the Pay Commission’s recom=
mendations. So, that time must be
found.

Secondly, at the beginning of the
Session, the Planning Minister had
called a meeting of the leaders of all
the parties and so on where, as far
as I recollect, he had given an assu-
rance that before this session is over,
an opportunity would be given to de-
bate the Approach Document to the
Fifth Plan. He told us that in this
session, the Approach Plan could be
discussed and in the next session, by
which time they hope to complete the
draft report, the draft can be dis-
cussed. So, I would request the Min-
ister of Parliamentary Affairs to see
to it that a discussion on the Approach
to the Fifth Plan iz also provided
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[Shr1 Indrant Gupta)

for And lastly, we have been dis-
cussing, and again, we are gomng to
dascuss, the affaurs of the judges
That 1s all right But, I want also
that the judgments which have been
given—11 to 12 judgments—as also
the implications of those judgments
may be placed before the House
Also we should know what exactly
the rights of the supremacy of Parha-
ment are and whether any further
constitutional amendments are re-
qured On all these matters, the
Government, after studying them,
should come preparcd with a state-
ment before the House by the Law
Minister and an opportunity should
be given to the Members to express
their opinions We should have a de-
bate on what has been the implica-
tion of the judgments as this 15 a
matter of great importance

st s faw (TR
wegey wEew, 19 a7 §i a4 g oy
F Amwa § 1 uF A FrEAw A § )
gau 7 se ¢, o ar Aot 3
e 6, 99 97 9 99 ¥ AT
8 fel | T G gar a1 e derfedy
F¥E I FT Fga 4, Fow ax qrearfedy
WY TEEA X | FAIR WA IE W AET
£ 1 &= @nr ¥ A AT 9= 6,
wa 37 Y gfega, sawT 2|, wr g,
7z gAY ;IR g wien ) e
¥ frdrew & fr ager ot fafrees anee
T ¥ oF wee @ v gofm we
¥ oo ¥ oA SR W
frafa maeft §—qgd ST Rede gy
wifgr arfs feafr o @ o avft
W 9T 9T TgH w2 |

st Ay fem? - wsmer =gy, &
faeh i aTd FgaT wRAT § 1 W A
¥ %€ T7 WA W AU WY W F
MA@ I w R
ufafer w57 @ i o7 AT
grer k| e ¥ & g

APRIL 27, 1673

BOH, 242

FHATE, I H I I ST TG0 WO
&) (TeaT) s TR AT oY s
QAT ¥ A AT gR AT A
& qreft—aT WY AT Ay S qw,
& g 9T T ¥ e Ared W1 W\ 7
wwaT § 7 wafee g fadew ¢ e o
¥y ST T GHEAT 97 TEH w7 AT F
[/ X 9T Jq9C 0F g7 id a7 §,
e agr 1 w7 g famge v

werw wEtew  qEy e Ay
AT WIEY | 99 & famm agw w8 st
o ?

ot vy femd  gw www 3 WO I
& fav awa Afae pftw F1E F o
T ATy e o A oy ™
WZA FT AT A T AFT I
UgTAAT FT T | TH BT AT 9T
FHIUT F1 (R T 7T T AT AT
wrer fear @i

of} e fagrdt wradat (arfamT)
¥ o #t e o< age wraww ¢
gfw #1 & sz F ax §FF A
omar av fr fafy welt 9o¥ ant & @
&, WOT WY A RO St efwrT agy
ey am g @
g & art ¥ W weEr feoely
Tz & arge 9w #Y aart B, 9« fr qe
#Y do% I TE ¥ | I XY S O wYAT
97, qg W ¥ & g TfeC 97 )

Mo fadre o ?r. st sfeaw
e se Qhwsa foad ¥ s
FQ q, WTH-FTHT I WY IF 9 IWA
¥ agw gt | T WA ¥ e
w4 7 §, Fomr & oy ¥ ooy Feetd
2 & &1 e oft aw 2y FoYd we
o ¥y o T wh vf ¥ A i
¥ fir o w7 oy T TwTy R ¥ o



253 BOH,

T ETEET FEr & Foid g & 24w
aT urr =g

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIJAH): So far as the debate on
the approach to the fifth plan is con-
cerned, we propose to provide for a
discussion on it on the 15th and 16th
May. We will see whether this time
is enough, If it is not enough, the
Business Advisory Committee can de-
cide and allot more time. We are
not shutting out any discussion.

About the Pay Commission's Re-
port, I shall convey to the Finance
Minister the views expressed by the
hon. members and I am sure the
Finance Minister will give due consi-
deration and do whatever is appro-
priate.

So far as drinking water is con-
cerned, it is not a piece of legislation
that 15 coming up next week. If an
appropriate motion is sent to the hon.
Speaker, it is for him to consider it.

About the Supreme Court judgment
and connected matters, I shall place
it before the Law Minister,
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Re. Motion for
Adjournment & Notices
under Rule 377
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SHRI K. RAGHU RAMAIAH: 1

shall communicate that also to the
concerned minister,

SHRI S M. BANERJEE: The dis-
cussion on Pay Commission report
should be at least for 10 hours.

MR. SPEAKER: We will decide
it in the BAC.

13.24 hrs.
MATTERS UNDER RULE #77

(i) Scarcity of Foodgrains, Coal

and Water in Bihar
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